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il aap CanaraBank qﬁ Canara Bank, Regional Office I, 46 E.C. Road, UNDELIVERED DF J JIA: SAKET BR/
IDA Tower, | Floor, Near Dwarka Store, e e e s E e i . - ol B Ave
2 - Dehradun 248001 DEMAND NOTICE Whilst care is taken prior to Eanh o IndlaBOI* Sullding
.. e De U
NOTIGE ISSUED UNDER SECTION 13(2) OF THE SECURITISATION AND acceptance of advertising
RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT 2002, copy, itis not possible to verify ] ] ] ]
The borrower, co-borrowers and guarantors mentioned below has availed credit facilities From Canara Bank, Dehradun Shimla Bye Pass Branch and secured by way of mortgage of its contents. The Indian Vo - V . ATTUN AND INSTRULTIUN'TG
under mentioned property. As the borrower / Co-Bormower ! Guarantor failed to adhere to terms and conditions of respective loan agreements and had become immegular and classified as Express (P) Limited cannot be - AL A AND OR U A A F 0(
MPA as per RBI guidelines. The bank intends to enforce the said properties mortgaged by you and issued demand Motice under registered post [ speed post which were not served. held responsible for such 0 (e DBOITOWEN(S) WNO nas crealed any securty Interest over nis/nerinel

Hence this publication is issued. Hereby borrower ! co-bomower ! Guarantor are called upon to pay the amount mentioned below with contractual rate of interest, costs, charges elc
thereon within 60 days from the date of this publication, failing which the undersigned will be constrained to initiate proceedings uw's 13(4) of the SARFAESI act against the mortgaged
property mentioned below to realize the amount due to Canara Bank, Dehradun Shimla Bye Pass Branch. Further you are prohibited Ufs 13{13} of the said act from transferring the
said securad assat eithar by way of sale  lease or otherwise. The Borrower's attention is invitad to provisions of Sub-section (8) of Saction 13 of tha Act, in respect of tima
available, to redeem the secured assets.

contents, nor for any loss or assets/properties. Copy of this notice to be endorsed to the guarantor(s) who has no
damage incurred as a result of created any security interest over his/her/their assets/properties)

transactions with companies, 10,
associations or individuals Mr. Mohit Kumar Arora, S/o: Mr. Mukesh Kumar Arora and Mrs. Ruchi Dawer, W/o

Mr. Mohit Kumar Arora

: Date of Amount Due advertising in its newspapers
msc',_ Name of Branch/Borrower/Guarantor Details of Mortgaged Property Mf;‘:;;f Demand As Per or Publications. We therefore A13/34,DLF Phase 1, Block-A, Gurgaon, Haryana-122001,
Motice Demand Notice recommend that readers Alsoat:
1. | BRANCH: DEHRADUN SHIMLA BYE PASS (5314) | All that residential property bearing plot Number 175 block-C Panache Valley being |Housing Lonsl 06.10.2022 Rs. 64,39,281.00 make necessa inquiries a.PlotNo. C-2374, Sushant Lok-I, Gurgaon, Haryana-122002
Borrower: Rajeev Kumar S/o Mahender Singh, 197, | part and parce! of Khasra No. 579 Ka, Area measuring 74.13 Sqm and Khasra Mo. 5 g as on 09.09.2022 . Y au b.House No. B-1,A-4, DLF Phase 1, Gurgaon-122001
Rajpur Road, Dehradun-248001, Uttarakhand. | 880 kha area measuring 175,00 sqm total area measuring 249.3 sgm situated at o + interest w.e.f 10.09.2022 before sending any monies or

At the request made by you, the Bank has granted to you various credit facilities

Co-Borrower: Rishika Rana D/o Mr. Rajeev Kumar, entering into any agreements

Uttarakhand.

HMe. 197 B Rajpur Road, Dehradun- 242001,

Mauza Challang Sahasiradhara Road Pargana Parwa Doon Distruct Dehradun. [EeE R Sending
Boundaries: East: Green Belt side measuring 12.19 m, West: O mir wide road side NPA Demand Notice
measuring 12.19 m, North: Unit number 176 side measuring 21.34 mirs, South

Grean Balt side measuring 21.34 m. Cwnearship: Mr. Rajeay Kumar Sio Mahender
Singh and Rishika Rana Dio Rajeev Kumar,

03.10.2022

06.10.2022

+ Expenses-Fecoveries
after 03.10.2022

with advertisers or otherwise
acting on an advertisement in
any manner whatsoever.

Dated : 06.10.2022

Place : Dehradun

Authorised Officer, Canara Bank

\We Shalini Jain W/o Sajal Jain
and Sajal Jain S/o A. K. Jain
Rio J-53 Patel Nagar -1 Ghaziabad,
Inform that original Allotment lstter
and builder buyer agreement is lost
somewhere for the property bearing
address 2244 Tower 1 B Golflink
Village Mehrauli Ghaziabad. On
receipt, notify at the above address.

PUBLIC NOTICE

Notice is hereby given to the public that.

the flat/Plot as mentioned in the sched-
ule of being transferred/sold/succeed-
ed to my Client(s). Any person having
claims regarding sale, mortgage,
charge, trust or otherwise are request-
ed to inform the same in writing along
with the proof regarding the same at
below mentioned address, within 7
days from the date of the notice.
1. House No. 002, Star Court - 7,
Jaypee Greens, Greater Noida.
201310
2. Shop no FF 02, "GP Down Town".
The Golden Palms, Plot no GH-01,
Sector -168, Noida - 201305.
3. Unit no - 0611, Tower - NE Central,
North Eye. GH-01/A,Sector-74, Noida -
201301.
Further, no other person/entity/authori-
ty except my Clients, shall endeavor to
create any right/title/claim without writ-
ten consent of my Client.
By
Gyan Prakash, Advocate
BS 803, Galaxy Diamond Plaza,
Greater Noida West
+9560457722

“Form No, INC-26"
[Pursuant to rule 30 of the Companies
(Incerporation) Rules, 2014]

Advertisemant to be published in the
newspaper for change of registered office
of the Campany from ane stale to another

Before the Central Government
Nerthern Region
In the matier of sub-section (4) of Section 13
af Companies Act, 2013 and clause (3} of
suberule (5) of rule 3] of the Campansas
[Encarpaoration] Rules, 2014
Ab
In the matter of Carma International India
Private Limited having its ragisterad office at
Ground Floor, S5-474-4, Back Skde Oid Blat No
B-C School Block, i-,lau-rpur Chalhi-1100a2
. Petitioner

Mobce i heraby ghsen Lo lhE ,JL-I'llil'Ell public tha
the Applicant Company proposes fo make an
application to the Cemral Government under
Geclion 13 of the Companias &cl, 2013 saeking
confirmatan of ateration of the situation clause
I o iks memcrandum of association i lesms of
the speciaf rasolulion passed at the Exfra-
Ordnary General Meeting held on Segtember
14, 2022 1o enalble the Applicand Company far
shéfting fs magisterad office from the "State of
MET of Delhé® fo the "State of Littar Pradesh”®

Any persan whosa inbarestis likehy fo ba affaciad
by the proposed change of the registerad office
of the Aplican Campary may deliver gither on
the MCA-21 portal (www.mca.gov.in] by filing
Investor complaint form of cause 1o be
dalverad or send by registared past hishenits
oojections suppoertad by an affidavit siatng the
nafure of Mstherfits interasl and grounds of
gpposilion to the REGIONAL DIRECTOR
MORTHERM REGION, MINISTRY OF
CORPORATE AFFAIRS, B-2 WING, 28D FLOOR

"Form Ne. ING-28"
[Pursuant to rule 3% of the Companias
(Incorparation) Rules, 2014]

Advertisemant fo be publshed in tha
newspaper for change of registered office
of the Company from one state to anather

Before the Central Government
Northern Region
In thie matter of sub-section (4] of Sackan 13
af Campanies Act, 2013 and clause (&) af
sub-rule [5) of rule 3 of the Companies
[Incarporation) Rules, 2014

Ir thi meatter of Waiversal Steel Digcs Private

Limited having ifs registered office a1 B 52154

Dipuble Storey West Patel Nagar Mew Delhi,
Patitioner

Mofice is hereby given to the general public that
the Apphcant Company proposes (o make an
goplication fo the Central Government under
Section 13 of the Companézs Act. 2013 saeking
confirmation of alteraban of the Siluabon clause
Il of its memarandum of assaciation in terms of
the special resolutipn passed at the Exira-
Ordinary Ganeral Mesting held on Auguest 29,
2022 to enable the Apphcant Company for
shifting its regetered alfice from the "State of
MCT of Deli® o the "Stabs of Haryana®
Any persanwhose inferest & likely to b= affeciad
by the propased change of the registencd oflicg
of tha Applicant Company may delivar either on
the MCA-21 portal (www.mca.gov.in) by filing
inwastor complaint form or cause fo be
delivered ar send by registered past hisfherfis
ohjeciens supportad by an allidadl satng the
nature of his'harlits mierast and grounds of
ppposition to the REGIONAL DIRECTOR,
NORTHERN REGION, MINISTRY OF
CORPORATE AFFAIRS, B-2 WING, 2ZMD
FLOOR, PARYAVARAN BHAWAN, CGD
COMPLEX, MEW DELHI-110043, within 14
(fourtaen) days from tha dale of pubfication
of this natice with copies to the Applicant
Campany At (15 current registered office
address mantionad sbhove and to the below
mentioned communicabion address of the
Applicant campany:
Communleation Address:
UNIVERSAL STEEL M5CE PRIVATE LIMITED
CIM: U29144DL1996PTCOTATET
Regd. Office: B 52054 Double Storey Yest Patel
Magar New Qi
E-Mail: rajinder.usdi@gmail com
For and on behall of the Applicant Company
UNIVERSAL STEEL MSCS PRIVATE LIMITED
i
RAHUL KATYAL
Directar
DIW: 61811706

Place: Dwebhi
Date: 19102022

NORTHERN RAILWAY

CORRIGENDUM
TEMDER HNOTICEND. 02222502 DATED : 17.10.2022
TENDER MOTICE NO. 46/2022-2023 Dt. 20/09/2022 ats.no. 07
Principal chief matenals manager, Morthern Railway, Mew Delhi-110001, for and on
behatf of the Presidant of India, Invites e-tenders through e-procurerment systam for
sugply af the falleawing lterms:-

5. | Tender No. | Brief Description Guantity | Corrigendum
Mo Date
1 | 02222502 | 120AH valve regulated maintenance (1002 Set | 01.11.2022
free lead acid battery

The due date and olher condiliens of above lenders has been changed and also
published on wabsites s, www.ireps.gow.in all ather tarms and conditions ramain
unchanged.

Mate: 1) Vendors may visit the website Le. www.ireps.gow.in for details,

21 Mo Manual affer will be entertained.

2TROE2

SERVING CUSTOMERS WITH A SMILE

TATA CAPITAL HOUSING FINANCE LIMITED

Regd. Office: 11th Floor, Tower A, Peninsula Business Park, Ganpatrao
Kadam Marg, Lower Parel, Mumbai-400013 CIN No. UsT130MH2008PLC187552

L

TATA

POSSESSION NOTICE (FOR IMMOVABLE PROPERTIES)

\As per Appendix [V read with Rule 81) of the Security Interest Enforcement Rules, 2002)

Whereas, the undersigned being the Authorized Officer of the TATA Capital Housing
Finance Limited., under the Securitization and Reconstruction of Financial Assels
and Enforcement of Security Interest Act, 2002 and in exercize of powers conferred
under section 13(12) read with rule 3 of the Securily Interest (Enforcement) Rules,
2002, issued a demand nolices as mentioned below calling upon the Borrowers 1o repay
the amount mentioned in the notice within 60 days from the date of the said nobice.

The borrower, having failed to repay the amount, notice s hereby given 1o the borrower, in
particular and the public, in general, that the undersigned has taken possession of the
property described herein below in exercise of powers conferred on him under
section 13(4) of the said Act read with rule 8 of the said Rules.

The borrower, in parficutar, and the public in general, are hereby caubioned not o deal with
the property and any dealings with the property will b subject 1o the charge of the TATA
Capital Housing Finance Limited, for an amount referred to below along with
interest thereon and penal interest, charges, costs etc. from date mentioned below.
The borrower's attention is invited to provisions of sub- section (8) of Section 13 of
the Act, In respect of time avallable, to redeem the secured assels.

Loan Marme of Obligorzl/Legal Heirs)/ Amaunt as per | Pozsession
AccountMo.|  Legal Represenlativels) | Demand Nolice| Date
8651216 Hrs hlupur GuplaiAs Borrower) and As. 17- 10-2022

Mr. Ajay Bhusghan Az Co Borrower) 21,85,500/-

indianexpress.com |

|l arrive ata conclus,ion
not an assumption.

Inform your opinion with
detailed analysis.

& TheIndianEXPRESS
e |OURRALISM DOF COURAGE =—

UoiTd ?rmaa%kﬁ

Jll'lll'r @ 1II

Description of the Secured Assets | Immovable Properties Morligaged Properties:-
All that piece & parcets of Residential Apartment/Flat bearing No. 1701, 17th Floor,
Admeasuring 820 Sq. Feet le. 76.17 Sq. Mtrs., Slluated at Tower Orchid in
Fragrance, Plot No. GH 04, Sector 3, Siddhartha Vibar, Ghaziabad 201010 (Uttar
Pradesh}.

g753854 | Mr. Munesh Kumar(As Borrower) and Hs. 17-10-2022

Mrs. Manjula Devi (As Co Borrower) §7,11,403-

Description of the Secured Assets ' Immovable PropertiesMortgaged Properties:-
All that plece & parcets of Residential Unit/Apariment No. 1302, 13th Flogr, Block B,
Admeasuring 1820 Sq. Feet (Super Area), Situated at JNC Greenwoods, Plot No. GH
1, Sector 03, Vasundhara, Ghaziabad 201012 (Uttar Pradesh).

8601282 Rs.
64,11,666/-

Mr. Dhirendra Yerma {as Borrower) 17-10-2022

Description nfth& Secured Assets Immovable Frupar‘hes-‘lﬂnngﬂgud Properties:-
Allthat piece & parcels of Residential Unit/Apartment No. 1101, 11th Floor, Type A, Block
B, Admaasuwring 1270 5g. Feet [Super Area), Situated at JNC Greenwoods, Fioi Mo, GH
1, Seclor 03, Vasundhara, Ghaziabad 201012 (Uttar Pradesh).

DATE : 20-10-2022, Sd- Authorised Officer
PLACE : DELHI NCR For TATA CAPITAL HOUSING FINANCE LIMITED

pun]nb national bank

...the name you can BANK upon!

~~Nature of Facility y'l

aggregating to an amount of Rs.1, 07, 00,000/-(Rupees One Crore Seven Lakhs). We give
hereunder details of various credit facilities granted by us and the outstanding dues
thereunder as on the date of this notice:-

Sanctioned LimitT

outstanding dues as on 29.09.2022

Star Home Loan | Rs. 9/, 00,000/- RS. Yo, 16,290.64 +Uncharged Interest

StarHomeLoan| Rs. 10, 00,000/-' Rs. 10, 37,412.2/+Uncharged Interest

FORM A

PUBLIC ANNOUNCEMENT

[ Under Regulation & of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]

RELEVANT PARTICULARS

FOR THE ATTENTION OF THE CREDITORS OF
CONCEPT HORIZON INFRA PRIVATE LTD.

1.'Name of Corporate Debtor ~ [COMCEPT HORIZOM INFRA PRIVATE LTI

| COMCEPT HORIZOM INFRA PRIVATE LTD.
2. Dale af incorporation of Carporali Debor

02.07.2013
3, [Aushority under which Corporate Debtar | ROG- Delhi
s ncorporated / ragisbensd

4 .D:Ir;:l..rthl Icankity Mo.  Limiled LIEI:I|I|_|' ]
Identification Mo. of Corporate Dedrtor

U702000L2013PTC 254773

811, First Floor Jangpura Exiention,
Maw Dalki-110014 IN
14.10.2022 (Ordar received on 18.10.2022)

5 | Address of the registered office and
principal offica (# any| of Corpoeate Debilor

B, |Insolvency cammencamant dala in
respect of Corporate Debsor

Essmated date of dosure of insclvency | 16.04.2023

ESCILIN Qraness

Pankaj Khetan
Regn. No.; IBEIIPA-DI2IR-MOODM DE2018-171 D014

& | Name and Registration number of the
MSCEnGy Ff:“-f-333 ona aching as Inerem
Reasclugion Protessional

9 | Address & email of the interim resalulion

Reglstered Add; ®K-37/4, Basement, Kailash Colory,
arafessicnal, a5 regislered with the baard

Near Kailash Colory Metro Station, Dehi-1100448
Email: ippankajkhailanimgmail com

Add: K-3T1A, Basernent, Kailazh Colony, Mear
Ballash Calarmy Metro Station, Dedi-110044.
Email: cirpcancaptharzonmire@gmal com

10 Addrass and e-mail 1o be usad for
camespondence with the Intefim
Resalution Professiona

11| Last date far submissian al claims 01.11.2022

12| Classes of craditors, if any, under dausa (b} | Real Estate Alloflees
of sub=section {B4) of section 21, ascanained

by the: Invesrion Resalution Profiessional

1. IP Pawan Kumar Goyal
2. IP Maya Gupta
3, IP De=pek Kumar Goyal

13| Memes afinsclvency profiessiprals identified
fo achas authonized represenitafve of cradian
indA clags (e names 1or each Ca55)
4. ia) Relevan! fams avalable al
(k] Details of sulhonized rapresentativas
are gveilable gt

b} Physical Address: K-3778, Basement,
Kailash Colory, Mear Kalash Coleny Medro Statien,
Diei=11 0048

| &) Weblink: hitps:www.iboi.gov.infiomeldownloads

Malice s haraby given that tha Nafonal Company Law Tribunal hes ordered the commancement af &
corparade irsahency resalilion process of the Mis Concept Hostzon Infra Private Lid on 14.10.2022
(Qrdar raceived pn 18,10, 3022]

The creditars of Concept Horizon Infra Private Lid, are hereby calied uwpen 1o submil ther claims with
proct an or before §1,11.2022 1o the inerim mesolution professional & the address mentioned against
gnifry o, 10.

Thefinancial creditors shall sufimit thesr claims wish proof by electronic means anly. &1 ather credilors may
subsmilShe ciamms with pract in pacsan, by pastar by skclranic means.

A financigl credifor .':r:h:ﬂgirg f0 a dass, as listed ageinst the eniny Mo, 12, shall indicate s chaica of
aulthoriged rEprEﬁ#ﬂl.alnﬂ o Arandg tha Srae nsslvency professonas bzbad agansl enltry Moo 13 loacl
a5 authorisad representative of the class [spacify class]in Farm CA
Submiszion of false or misleading proofs of claim shall attract penalties. Sd/-
Pankaj Khetan

Date: 20102022 IRP in the matter of M's. Concept Horizon Infra P, Lid

\_Fla!:,e:_r:'IE.'.'_ Ele-i'li_

IBBI Regn No.: IBBLIPA-DDZP-NODD 1020161710034 |

7 The aforesaid credit facilities granted by the Bank are secured by the following
assets/securities:-

EQM of Residential Property situated at Plot C-2374, Sushant Lok-I, Gurgaon, Haryang
owned by Mrs. Ruchi Dawer.

3. As you have defaulted in repayment of your dues to the Bank under the said credi
facilities, we have classified your account as Non-Performing Asset with effect from
28.09.2022 in accordance with the directions/guidelines issued by the Reserve Bank o
India.

4. For the reasons stated above, we hereby give you notice under Section 13(2) of the
above noted Act and call upon you to discharge in full your liabilities by paying to the
Bank sumof Rs.1,08,55,703.11 + Uncharged Interest (contractual dues upto the date o
notice) with further interest thereon @ 8.60% p.a. compounded with monthly rests, and
all costs, charges and expenses incurred by the Bank, till repayment by you within g
period of 60 days from the date of this notice, failing which please note that we wil
entirely at your risks as to costs and consequences exercise the powers vested with the
Bank under Section 13 of the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002, against the secured assets mentioned
above.

5. While we call upon you to discharge your liability as above by payment of the entire
dues to the Bank together with applicable interest, all costs, charges and expenses
incurred by the Bank till repayment and redeem the secured assets, within the period
mentioned above, please take important note that as per section 13(8) of the
SARFAESI Act, the right of redemption of secured assets will be available to you only til
the date of publication of notice for public auction or inviting quotations or tender from
public or private treaty for transfer by way of lease, assignment or sale of the securec
assets.

6. The amounts realised from exercising the powers mentioned above, will firstly be
applied in payment of all costs, charges and expenses which are incurred by us and/o
any expenses incidental thereto, and secondly in discharge of the Bank's dues as
mentioned above with contractual interest from the date of this notice till the date o
actual realisation and the residue of the money, if any, after the Bank's entire dues
(including under any of your other dues to the Bank whether as borrower or guarantor
are fully recovered, shall be paid to you.

7. If the said dues are not fully recovered from the proceeds realised in the course o
exercise of the said powers against the secured assets, we reserve our right to proceed
against you and your other assets including by filing legal/recovery actions before Debts
Recovery Tribunal/Courts, for recovery of the balance amount due along with all costs
etc. incidental thereto from you.

8. Please take note that as per Sub-section (13) of the aforesaid Act, after receipt of this
notice, you are restrained from transferring or creating any encumbrances on the
aforesaid secured assets whether by way of sale, lease, license, gift, mortgage o
otherwise.

9. The undersigned is a duly authorised officer of the Bank to issue this notice and exercise
powers under Section 13 of aforesaid Act.

10. Needless to mention that this notice is addressed to you without prejudice to any other
right or remedy available to the Bank. Sd/

Name: Jashanpreet Singh
Designation: Chief Manage
Authorised Office

Place: Saket
Date: 29.09.2022

ANANT RAJ LIMITED

CIN: L45400HR1985PLC021622
Regd. Office : Plot No.: CP-1, Sector-8, IMT Manesar, Haryana -122051, Telefax: 0124-4265817
Head Office : H-65, Connaught Circus, New Delhi-110001, Tele: 011-43034400, 011-23324127

Anant Raj Limited E-mail: manojpahwa@anantrajlimited.com, Website: www.anantrajlimited.com

EXTRACT OF UNAUDITED CONSOLIDATED FINANCIAL RESULTS
FOR THE QUARTER & HALF YEAR ENDED SEPTEMBER 30, 2022

{(Rs. in Crores Except Per Share Data)

PARTICULARS

QUARTER ENDED

HALF YEAR ENDED |YEAR ENDED

30.09.2022
{(Unaudited)

30.06.2022
{(Unaudited)

30.09.2021
(Unaudited)

30.09.2022
(Unaudited)

30.09.2021
(Unaudited)

31-03-2022
(Audited)

Total Income from Operations (Met) 265.87

168.94

95.33

434.81

167.13

201.24

Met Profit/(Loss) for the period (before Tax, 42.03

29.41

17.33

71.44

25.55

71.52

Exceptional items, and share of profit (loss) in

ARY AN HAN, CG0 COMPLEX, NEW : A
PARY AVARAN BHAWAN, TG0 COMPLEX, MEW associates and jointly controlled entities)

DELHI-110003, within 14 {faurzen] days fom
I darle of publicaion of this nalice wilk capies
to the &pplicant Company at its current ragistarad
office address mentioned above and to the
bekow mentioned communication addrass of the
Applicant company;
Communication Addrass:
CARMA INTERNATIONAL INDIA FRIVATE
LIMITED, CIN: UT2200DL2000FTC 108251
Regd. Office: D-G1 Seclor-28 Noida 20131
E-Mail: nkhanna@carmaindia.in
For and on behall of the Applicant Company
CARMA INTERMATIONAL IMDIA PRIVATE

Gua.rantor)

through its Directors Sh. V|vek GuarantorlMortgagor)
Gupta & Smt. Prerna Gupta

B-176 Ground Floor, East o
Kailash, New Delhi-110065

Sh. Vivek Gupta

MNat Profit/(Loss) for the period (before Tax, share
of Profit/{Loss) in associates and jointly controlied
entities and after Exceptional items )

House No. 7 Urban Estate|House No. 7 Urban Estate. Plot No. 111 Sector-29, Part-|,
Sector11, Phase-I HUDA|Sector11, Phase-I HUDA Industrial Estate HUDA, Panipat,
Panipat-132103 Panipat-132103 Haryana-132103

B-17/6 Ground Floor, East of|B-1/6 Ground Floor, East of Plot No.112, Sector-29, Part-l,
Kailash, New Delhi-110065 Kailash, New Delhi-110065 Industrial Estate HUDA, Panipat,
Haryana-132103

Plot No.111, Sector-29, Part-l) Plot No. 96, Sector-29, Part-l,
Industrial Estate HUDA, Panipat, Industrial Estate HUDA, Panipat,
Haryana-132103 Haryana-132103

MNet Profit/iLoss) for the period after Tax, (after
Excaptional items and share of profitiloss) in
assoclates and Jointhy controlled entities)

Plot No.112, Sector-29, Part-l,
Industrial Estate HUDA, Panipat,
Haryana-132103

Plot No.111, Sector-29, Part-l,
Industrial Estate HUDA, Panipat,
Haryana-132103

Plot No. 111, Sector-29, Part-l,
Industrial Estate HUDA, Panipat,
Haryana-132103

Total comprehensive Income for the period
[Comprizing Profit for the pericd (after 1ax)
and ather camprehansiva incorme (after tax))

umten | [Plot No. 96, Sector-29, Part-T[Plot No. 96, Sector-29, Part-I,| Plot No. 96, Sector-29, Part-, Paid up Equity Share Capital (face value of 59.02
Sdi- Industrial Estate HUDA, Panipat,| Industrial Estate HUDA, Panipat,| Industrial Estate HUDA, Panipat, Hs. 2/- each)
MEELIMA KHANMA Haryana-132103 Haryana-132103 Haryana-132103 Other Equity S5E0.08
Place: Delhi Director

Also at Mail-ID’s: rivieratextiles@gmail.com

NOTICE U/S 13(2) of the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002
Reg: Account No. 1501008700002374 (Cash Credit-Hypothecation) credit facilities availed by M/s Riviera Textiles Pvt Ltd.

You, M/s Riviera Textiles Pvt Ltd. having registered office at B-176, Ground Floor, East of Kailash, New Delhi & Corporate office at 112,
Sector-29, Part-I, Ind. Estate HUDA Panipat have availed the following credit facilities:

Date: 15.10.2022 DiM: 01945633

e e o e o g g L T T

Earnings Per Share (of Rs. 2/- each)
(a) Bazic EFS (R=z.) (Mot annualized)
() Diluted EFPS (Rs.) (Not annualized)

1.03
1.10

0.84
0.76

0.50
0.45

1.80
1.91

0.75
0.68

1.92
1.74

Form no INC-26
[Pursuant to rube 30 the Companies
{Incorporation) Rules, 2014]

Advertisement for the shifing of Registered (InRs.) NOTES:
Ef";l:;aﬂ“;hr;dﬂ-Pﬂ';htﬁ::.ﬂwF;ﬂﬂﬂff‘ﬂf"ﬁrL“ S. No Credit Facilities sanctioned/Availed ~ Limit I Total O/s as on 31.08.2022 The Etb_n:n'-.re unaudited consolidated ﬁnann:_Fal results h:nr_the quarter and _haif year ended Eepternberaﬁﬂl. 2022 have been reviewed by the Audit
e w’ﬁmn 1;1 j;‘ﬂm;m:nﬁ Re;i:t:: nf-“ T CC-Hypothecation (1501008700002374) 4.75.00,0007- 10.89.24.166.00 Committes and ap.prr:wed by the Board of Dlrem-;}r.s at their fesgﬁ-.:tmfa rTlEI.EitlﬂgE held C:II.'-I October 1 _E_EGE.-!.. .
Companies Maharashtra at Mumbai Total 4,25,00,000/- 10,89,24,166.00 The Statutory Auditors of the GCompany have carried out the Limited Review of unaudited consolidated financial resulis for the quarter and half year
ended September 30, 2022, in accordance with Begulation 33 of the SEBI (Listing Obligaticns and Disclosure Bequiremants) Bequiations, 201 5.

BEFORE THE REGIONAL MRECTOR,
NORTHERM REGION, B-2 WING, 2nd
FLOOR, DEENDAYAL ANTYODAYA BHAWAN,
CGO COMPLEX, NEW DELHI-110063

IN THE MATTER OF THE COMPANIES ACT,

2013, SECTICN 13[4} OF COMPANIES ALT,

2013 AND RULE 30 OF THE COMPANIES
NCORFORATION) RLLES, 2014

‘Due to non-payment of installment/ interest/ principal debt, the account/s has/have been classified as Non-Performing Asset on|

27.07.2015 as per Reserve Bank of India guidelines.

In the circumstances, we are unable to permit continuation of the above facility (ies) granted. We, therefore, hereby recall the

above facilities.

The total amount due to the Bank as on 31.08.2022 is Rs. 10,89,24,166.00 (Rupees Ten Crore Eighty Nine Lakh Twenty Four Thousand

One Hundred Sixty Six Only) with further interest plus expenses until paymentin full (hereinafter referred to as “secured debt”).

To secure the outstanding under the above said facilities, you have, inter alia, created security interest in respect of the following|
AND properties/assets:

IN THE MATTER OF KABUKI CREATIVE S.No. Facility

STUDIOS INDIA PRIVATE LIMITED {CIN: T

UTZ000UP2021PTC148051) HAWHL’J ITs 1 T. Cash Credt (Fyp.

REGISTERED OFFICE AT A4-802, Cleo County,

Rani Avantibai Marg, Secter 121, Gawtam

These unaudited consolidated financial results have been prepared in accordance with the recognition and measurement principles of Indian
Accounting Standards (Ind AS 34} Interim financial reporing ° as notified under Seclion 133 of the Companies Act, 2013 read with the Companies
(Indian Accounting Standards) Rules, 2015 as amended. The said financial results represent the results of Anant Raj Limited (*The Company”), its
subsidiaries (together referred as 'Group’) and its share in results of Associates and Joint Venture which have been prepared in accordance with Ind
AS-110-"Conzolidated Financial Statement’ and Ind AS 28 ' lnvestment in Associates and Joint Ventures'.

The Board of Directors at its meeting held on August 3, 2022, made the allotment of 2,90,00.000 equity shares of the face value of Rs. 2 each pursuant
to the comwverzion of 2,90,00,000 fully comnvertible warrants (Warrants’), allotted on May 5, 2021, at an issue price of Rs. 56.35 each by way of
preferential allotment to 'Promoter and Promoter group’ and ‘Non-Promoter' (Allotteas), in accordance with the provisions of the Companies Act,
2013, read with SEBI {Issue of Capital and Disclosure Requirements) Regulations, 2018,

Consaquent to the said allotment, the paid-up equity share capital of the Company stands increasaed to Rs. 84,81,92 670 divided into 32 40,896,335
equity shares of face value of Rs. 2 each

Security (Details)

Hypothecation of entire Stock lying at Shop/Godown/factory situated at Plot No. 96 & Plot No.
111, HUDA Industrial Area, Phase-|, Panipat, Haryana-132103.

1) All that part & parcel of the property being plot no. 96, Sector-29, HUDA Industrial Area,

Buddha Magar-201301 n:I..I B)

APPLICANT
Matice i h=rel:q.' gven to ﬂ':E ...=r-era| Fublic that
the campany proposes 1o make an applicaban
hefare the Regicna Director under section 13 of
tha Companias Act 2013 seaking approval of
alteration of the kMemarandum of Association of
the: Comgany in ferms of the resalution passed at
the Extra cedmary panecal meating held on O7th
Detober, 2022 o enable the company to change
s Registered office fram the "State of Uttar
Pradesh™ to the *3tate of Maharashira e wilhin
the jurisdigtion of Registrar of Companias
Maharashlra al Mumba®,

Ay persan whose inbenast is likely @ be affecied
by the proposed change of the registered office
offhe company may deliver ar causs to be delvered
or send by registered past of histher abischiors
supported by an afdavit stating the nature of hisd
her interest and grourds of apposition 1o the
concerned Regional Director, Northern Regian
B-2 wing, 2nd Floor, Deendayal Antyodaya
Bhawan, CE0 camplax, Mew Dialhi 110003 within
feun@en daws from the date of pebdcation of this
nofica with a copy o the petifioner company & #s
refgishengd offica af tha address mentioned belc
Currant ragisterad ofice of the Company
Kabuki Creative Shedias India Private Limited
A4-502 Clap Caunty, Ran Avanliba Marg, Sectar
121, Gautam Buddha Nagar-301301 (LR}
For and on behalf of the Applicant
Kabuki Creative Studios India Private Limited

Date: 08.10.2022 (DIN: OTET2359)

Add.; 103, Sterling Tower, Harish Chandra
Goregaonkar Marg, Mr. Gemdevi Temple,
Gamdeyi, Mumbai-400007

finam:i“. ep. .in

2) All that part & parcel of the property being plot no. 111, Sector-29, HUDA Industrial Area,

Phase-|, Panipat, Haryana-132103 owned by Sh. Vivek Gupta

Phase-I, Panipat, Haryana-132103 owned by M/s Vivek Enterprises through its Proprietor,
Sh. Vivek Gupta.

We hereby call upon you to pay the total amount of Rs. 10,89,24,166.00 (Rupees Ten Crore Eighty Nine Lakh Twenty Four Thousand|
One Hundred Sixty Six Only) with further interest at the contracted rate until payment in full within 60 days (sixty days) from the date of
this notice. In default, besides exercising other rights of the Bank as available under Law, the Bank is intending to exercise any or all of the|
powers as provided under section 13(4) of the Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act 2002 (hereinafter referred to as “the Act”). The details of the secured asset/s intended to be enforced by the Bank, in the
event of non-payment of secured debt by you are as under:

Name of the Secured assets

Primary Security:

Panipat, Haryana-132103.
Collateral Security:

Sh. Vivek Gupta

Hypothecation of entire Stock lying at Shop/Godown/factory situated at Plot No. 96 & Plot No. 111, HUDA Industrial Area, Phase-|,

1) Allthat part & parcel of the property being plot no. 96, Sector-29, HUDA Industrial Area, Phase-I, Panipat, Haryana-132103 owned by

2) Allthat part & parcel of the property being plotno. 111, Sector-29, HUDA Industrial Area, Phase-I, Panipat, Haryana-132103 owned by
M/s Vivek Enterprises through its Proprietor Sh. Vivek Gupta.

Your attention is hereby drawn/ invited to provisions of sub-section (8) of section 13 of the Act in respect of time available to you

redeem the secured assets.

prior written consent of the Bank.

is an offence.

Please take notice that in terms of section 13(13) of the said Act, you shall not, after receipt of this notice, transfer by way of
sale, lease or otherwise (other than in the ordinary course of business) any of the secured assets above referred to, without

You are also put on notice that any contravention of this statutory injunction/restraint, as provided under the said Act,

If for any reason, the secured assets are sold or leased out in the ordinary course of business, the sale proceeds or income realised shall
be deposited/remitted with/to the Bank. You will have to render proper account of such realisation/income.

*This notice is issued without prejudice to the bank taking legal action before DRT/Court, as the case may be.

For Punjab National Bank
Chief Manager, AUTHORISED OFFICER

Thea funds 5o ralzed have baan used/'daployved for the satting up of Data Centres in the [T Parks built by the Comparny situated in Manesar, Panchikula
and Rai in the State of Haryana. Thera is no dewviation or variation in the utilization of funds raised as per Regulation 32 of SEBI (Listing Qbligations and
Disclosure Requirements) Reguiations, 2015.
5. Thafunds raised by the Company through Debentures during the quarter ended September 30, 2022, were utilized for the purposes it was raisad, i.e.
for general corporate purposes including transaction expenses and payrment of upfront interest
6. The Standalone financial results of the Company for the quarter and half year ended September 30, 2022 are available on the Company's Website
(www.anantrajlimited.com ).

KEY STANDALONE FINANCIAL INFORMATION IS GIVEN BELOW :-

(Rs. in Crores)

Sl

Mo.

PARTICULARS

QUARTER ENDED

HALF YEAR ENDED

YEAR ENDED

30.09.2022
(Unaudited)

30.06.2022
(Unaudited)

30.09.2021
(Unaudited)

30.098.2022
(Unaudited)

30.09.2021
(Unaudited)

31-03-2022
(Audited)

Total Income

185.72

150.78

86.97

336.50

158.77

401.78

Profit/(loss)Before Tax

36.73

27.97

14.01

64.70

26.63

69.34

Met Profit/(loss) After Tax

25.67

21.00

11.02

46.76

19.63

55.89

Other Comprehensive Income/ (loss) -

=

0.16

Total Comprehensive Income/(loss)

25.67

21.09

11.02

46.76

19.63

56.05

7. The above is an extract of the detailad format of unaudited financial results for tha quarter and half year ended September 30, 2022, filed with
the Stock Exchanges under Requlation 33 of SEBI (Listing Obligations and Disclosure Requirements) Regulation, 2015, The full format of
unaudited financial results of the Company for the quarter and half year ended September 30, 2022 are available onwebsites of National Stock

the Company's website al

Exchange of India Limited & BSE Limited

www.anantrajlimited.com

Place : NEW DELHI

Date

October 18, 2022

(www.nseindia.com & www.bseindia.com) and on

FOR & ON BEHALF OF THE BOARD OF DIRECTORS
For ANANT RAJ LIMITED

New Delhi

i *We reserve our rights to enforce other secured assets. Sd."' =
R (Chinmay Hﬂ'!"'"nE_‘h‘-“J'E] Please comply with this demand under this notice and avoid all unpleasantness. In case of non-compliance, further needful action will be { A M | T S .AH | N:I
P T irector | | resorted to, holding you liable for all costs and consequences.

Managing Director
DIN : 00015837




